IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD

3K X%

REGISTRATION O,A.,ND, 783/1986
Ujjaual Singh dliin csshApplicant
UVersus

Union of India & Others ,..Respondents

Hon'ble Mr, D,K,Agrauwal,d.M,)
Hon'ble Mr, A.8.Gorthi, A.M,

(By Hon'ble Mr, A.B.Gorthi,A.M,)

Sri Ujjawal Singh,/2pelicant aggrieved Z (L. g
by the order suspanding him from duty and the
award of minor punishment of withholding of inerament
for 2 years, filed this applicaticn under seetion
19 of the Administrative Tribunals Act 1985 uwith o
prayer that the said suspension order and the

punishment be cusshed,

2% The applicant was Driver GCrade 'C! in

the office of Senior Electrical Foremzn Loco
F;rthﬂrn Railuay, Allzhabad, £t uas all=zged that

ch 29,5.,1982 uhen he was the Driver of Loeo Engine
No, 20456 U,a.,M,-4, he negligently over sho-t signzl
No. 117/329 cof Juhi East uhen it wss in'On' sosition

and bursted point no, 359, He uas placed under

i

susPension from 29,.,5,1982 vids suspension order
(Annexure -1) dated 31,5,179682, A charge shast ugas

=y

s+ ryed uron him on 30,6,19E2
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n® an ennuiry was
commenced for the purpose of inpositicn of 2 major
penalty, The enguiry,however, did not progress
:mnethiy;fhe Discislinary Authority then decided to
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